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SHRI LALIT MOHAN MALHOTRA SHRI D.R.GUPTA

APPLICANT(S) COUNSEL

UOI & ANR.
VERSUS

RESPONEIENTCS) COUNSEL

Office Report Orders

1 Cl^

29.1.1991.

/

Applicant through Shri D.R.Gupta,
Counsel.

Heard the learned counsel
of the applicant. Issue notice
to the respodents on admission
and interim relief, returnable
on 18-4-1991.

( D.K.CHAKRAVORT^rO
MEMBER.(A).

<2^

( P.K.KAR'THA )
VICE CHAIRMAN

18.4,91. ;

Applicsnt a thnough Shri.D.R, Gupta, Counsel.

Shri, R.L, Verma appears for the respondents and

requests 4 weeks time for counter-affidavit.

Time allowed. Applicant to file rejoinder

within 2 weeks time.

List for admission on 22nd Duly 1991,

Iq '/v <J '
(B,W. DHOUf\DlY'AL)
mEPBER(A)

(P.k. KARTHA)
VICE chairman



Prassnti Shri D»R# Guptaj Counssl for tha applicant*
Shri W.L, Varma, Counsel for the raspondant®,

I

I
The learned counsal fort he applicant statas

I that ha does not want to pursue the present case as the
j respondents haya redressed his grievances. Me has shown to i
I us a copy of orders dt 24 June 1991 passed by the

respondents in this regard. Accordingly the application
' has become infructuous and is disposed of as having become

infructuous#

I / .ci ' ^YzJ-
(8.N. DHOUNOIVAL) (p.K. KdRTHA)"

I rieBibar(A) Uice-Chairinan(3)
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